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Date : 30-11-2023 This appeal was called on judgment today.
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M. T. George, AOR

Alok Sangwan, Sr. A.A.G.
Sumit Kumar Sharma, Adv.
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Vaibhav Yadav, Adv.

Vishnu Tallapragada, Adv.

Vipul Dahiya, Adv.
Apoorv Yadav, Adv.
Keshav Mittal, Adv.
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Mr. Justice Rajesh

Bindal has

pronounced the non-reportable judgment in the matter

heard by the Bench comprising Hon’ble Mr. Justice

Vikram Nath and His Lordship.

The appeal is dismissed in terms of the signed

non-reportable judgment.

Pending application(s),

Signature-Net Verified

oigtaly ey disposed of.
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if any, shall stand
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COURT MASTER (NSH)

[Sighed Non-Reportable Judgment is placed on the file]
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